1 Oral Answers [18 MARCH 1997]

RAJYA SABHA

Tuesday, the 18th March, 1997/27th Pliguna,
1918 (Saka)

The House met at eleven of the Clock, Mr.
Chairman in the Chair.
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SHRI S.B. CHAVAN: Sir, from the reply
of the hon. Minister it is very obvious that he
is very sympathetic in regularising the whole
thing. At least that is the impression that I get
from the fact that they should have so much of
land, they must do this and they must do that.
frist of all. I would like to know from the hon.
Minister the number of colleges where the
students have compieted. the' course of five
years and have gone out. If the affiliation is
given by a university, are they allowed to
practise? 1 would like to know from the
Minister, if they are practising, whether there
is any report of any mishap taking place
because of lack of proper education in medical
faculties. I would also like to know whether
these students are allowed to practise in that
area or not. There is one more thing. That is
the involvement of the Secretary of the
Department. He seems to be involved. That is
how it is being alleged. If that is so, why don't
you take action against the officer who is, in
fact, involved in this. I am not aware whether
he is involved or not. These arc the three or
four questions on which I would like to have
some information.

SHRI SALEEM IQBAL SHERVANI: Sir,
it is not a question of having a
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sympathetic attitude. There are certain
guidelines on which we give recognition to a
medical college. Now the guidelines are that
they must have an essentiality certificate from
that particular State Government; they should
have an affiliation certificate from a
university; they must have 25 acres of land so
that they can apply for permission for a
medical college. It is not a question of
sympathy. These are the guidelines laid down
by the Medical Council of India and we can
even take into consideration whether they can
open a medical college or not. After the
students pass from the medical colleges, they
are registered by the Medical Council of India
and after that they are allowed to practise or
they can join any service, as they like.
According to the Indian Medical Council
Act and MCI norms, we are bound by those
guidelines. We cannot go beyond those
guidelines because MCI is an autonomous
body. The only thing that we closely monitor
is whether they have met those conditions
which are laid down, or not.

Regarding students who pass out, every
student, if he is passing out from a recognised
medical college, is registered by the Madcal
Council of India as a doctor and then he is
allowed to practise.

SHRI S.B. CHAVAN: Is he allowed to
practise’.’

SHRI SALEEM IQBAL SHERVANI: He
is allowed to practise or go to a hospital and
take up a job.

SHRI MAHESHWAR SINGH: That is
about allopathy. What about
homoeopathy?
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*322[The Questioner (Shri Ahmed Patel) was
absent. For answer Vide Col-30 infra.]

*323.[77ie Questioner (Dr. Y. Laxmi
Prasad) was absent. For answer Vide Col,
31 infra.]

Dual policy towards scientific and non-
scicntific staff of ICMR in assessment and
promotion rules

*324. SHRI NILOTPAL BASU: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the ICMR has a
dual policy towards assessment and
promotion rules of its scientific and non-
scientific saff;

(b) whether it is also a fact that such a dual
policy exists only with respect to ICMR as
distinct from other research establishments
like CSIR and DRDO
etc.;

(c) if so, whether or not, such a policy
adversely affects the morale of the non-
scientific staff and the administrative
functioning of the laboratories; and

(d) if so, by when such a policy will be
rectified?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SALEEM IQ-BAL
SHERVANI): (a) to (d) A statement is laid on
the Table of the House.

Statement

The ICMR has
employees viz.
Administrative.

three categories of
Scientific, Technical and

Scientists are governed by the ICMR
Research Cadre Rules which provide for merit
promotions on the basis of five-yearly
assessment. This is based on the Flexible
Complementing Scheme as applicable to
other scientific organisations like Council of
Scientific & Industrial Research (CSIR),
Defence Research & Development
Organisation (DRDO) etc.



